
THE CREDITORS OF PEEKAY

Rrtgvrrr Panrrcuunns
I Name of corDorate debtor PEEI(AY MEDIEOUIP UMITED
2. Date of incomoGtion of corDorate debtor 281071t995
3. Authority under which corporate debtor is

inaomorated / reoistcrcd
Companies Act 1956, Registrar Of Companies, Chennai,
Tamilnadu

4. Corporate Identity No. / Limited Liability
Identification No. of corponte debtor

u33112Tr{1995P1CO32432

5. Address of the registered office and principal office
(if any) of corporate debtor

13I, SENGIPATN VILLAGE, TRICHY.TANJORE MAIN ROAD,
THIRUMAI-AISAMUDRAM POST, TANJORE-613 402. Thanjawr
TN 613402 IN

6. Insolvency commencement date in respect of
corporate debtor

13.08.2019

7 Estirnated date of dosure of insolverry resolution 09.02,2020 (180 days ftom the date of admission U/s. 12(1) of
IBC 2015)

8 Name and registration number of the insolvency
nmfacinnal i.tihd ac ihterim r.<^ftili^n nrafa<<innel

Narne: R, RAGHAVENDMN,
Res n. No. : IBBI/ IPA-OOUIP-POO2I 1 I 2Ol7 - rA I t.J4lL

9. Address and e-mail of the interim resolution
professional, as registered with the Board

Registered Address: Flat No.3, Dhruvatara Apartrnents, 241,
Dr, Rajendraprasad Road, Tatabad, COIMBATORE - 64f012
Reoistered E Mail ID: noavca@omail.com

10. Address and e-mail b be used for conespondence
with he interim resolution professional

Registered Mdress: Flat No,3, Dhruvatara Apartnents, 241,
Dr. Rajendraprasad Road, Tabbad, COIMBATORE- 641012
Corresnandenrc E Mail fD: raoavcarnnkthomail-.nm

11. Last date for submission of claims 28.08.20f9 i.e., 14 days from the date of appoinbnent of
Interim Resolution professional; Orders of appoinEnent
received on 14,08.2019

t2 Classes of creditorc, if any, under clause (b) of sub-
section (6A) of sectlon 21, ascertained by the interim
resolution professional

Name of the Classes - NIL

l3 Names of Insolvency Professionals identified to act
as Authorised Representative of creditors in a dass
fThrm nams fnr parh class'l

NIL

t4 (a) Relevant Forms and
(b) Details of authorized representaUves

are available at:

Web link: (httos://ibbi.qov.in/home/downloads)

Physical Address: N.A.

FORM A
PUBLIC ANNOUilCEMEilT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016)

Nouce is hereby given that the National Company Law Tribunal has ordered the commencement of a corPorate insolvenry

resolution process of the PEEKAY MEDIEqUIP UMITED on 13.08.2019 Vide ib Order No.lB!'l724l2ol9

The creditors of PEEI(AY MEDIEQUIP UMITED are hereby called upon to submit their dairs with proof on or before

28.08.2019 to the interim resolution professional at the address mentiond against entry No. 10.

The finandal creditors shall submit Breir daims wih proof by electronic Ineans only. All other creditors may submit the daims

witi proof in person, by post or by elecEonic means'

The submission of proof of claims is to be made in accordance with Chapter IV (Regulations 7, 8 & 9) of the Insolvency and

Bankruptcy Board of India (Insolvency Resolution process for Corporate Persons) Regulations 2015.

The daim is to be submitted by way of the following specifid forms along with Affidavit - Form B - Claim by Operational

Cr€ditors;FormC-OaimbyFinancial Creditors;FormD-Claimbyaworkmanoranemployee;FormE-Oaimsubmittedby
Authorised Representative of Workmen and Employees; Form F - Oaim by Creditors oher than the Financial Geditors and

Op€rational Cteditors.

You may download the form from the website of IBBI at

Submission of false or misleading proofs of claim shall attract penalties.
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